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Bill No. 5 of 2025

THE HIMACHAL PRADESH ORGANISED CRIMES (PREVENTION AND CONTROL)
BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to strengthen the legal framework to combat organised crime by expanding the scope of
offences, enhancing preventive measures, and ensuring stringent punishment for criminal
syndicates and for matters connected therewith and incidental thereto.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth
Years of the Republic of India as follows:—

CHAPTER-I
PRELIMINARY

1. Short title and commencement.—(1) This Act may be called the Himachal
Pradesh Organised Crimes (Prevention and Control) Act, 2025.

(2) It shall come into force on such date as the State Government may, by notification in
the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Definitions.—(1) In this Act, unless the context otherwise requires,—

(@) “abetment” with its grammatical variations and cognate expressions, includes, but
not limited to, —

(i) instigating a person to associate, assist or join an organised crime syndicate;

(if) passing on, publication or distribution of, without any lawful authority, any
document, information or matter likely to assist the organised crime syndicate;

(iii) intentionally aiding, by an act or omission, the committing of an organised
crime; or

(iv) rendering of any assistance, whether financial or otherwise, to the organised
crime syndicate;

(b) “continuing unlawful activity” means an activity prohibited by law,undertaken by
any person, either singly or jointly, as a member of an organised crime syndicate or
on behalf of such syndicate in respect of which more than one charge-sheets have
been filed before a competent Court within the preceding period of ten years and
that Court has taken cognizance of such offence, and includes economic offence;



(©)
(d)

(€)

()
(9)
(h)
)

“Government” or “State Government” means the Government of Himachal Pradesh;

“notification” means notification published in the Rajpatra (e-Gazette), Himachal
Pradesh;

“organised crime syndicate” means a group of two or more persons who, acting
either singly or jointly, as a syndicate or gang indulge in any continuing unlawful
activity;

“prescribed” means prescribed by rules under this Act;

“property” includes moveable and immovable property; and

“section” means a section of this Act.

The words and expressions used but not defined in this Act but defined in the

Bharatiya Nyaya Sanhita, 2023 (45 of 2023) and the Bharatiya Nagarik Suraksha Sanhita, 2023
(46 of 2023) shall have the meanings respectively assigned to them in that Sanhita.

to,—

(@)

(b)

(©)

(d)
(€)
()
(9)

(h)
(i)

CHAPTER-II
OF PUNISHMENTS

Organised Crime.—Any continuing unlawful activity including, but not limited

possessing, purchasing, transporting or supplying drugs having potential of
addiction and prohibited under the law;

environmental crimes such as illegal mining, deforestation, wildlife trafficking, or
hazardous waste dumping;

intellectual property crimes including piracy, counterfeiting of branded goods, or
theft of trade secrets;

healthcare fraud involving false claims, and billing fraud;
human organ trafficking involving unlawful trade in organs;
cyber-terrorism involving hacking, ransomware attacks on critical infrastructure;

fake document rackets producing and distributing forged educational certificates and
other documents;

food and drug adulteration with intent to endanger public health;

sports corruption and match-fixing for betting or economic advantage,

by any person or a group of persons acting in concert, singly or jointly, either as a member of an
organised crime syndicate or on behalf of such syndicate, by use of violence, threat of violence,



intimidation, coercion, or by any other unlawful means to obtain direct or indirect material
benefit including a financial benefit; or promote insurgency; or to create terror in the society,
shall constitute organised crime.

4. Punishment for Organised Crime.—(1) Whoever commits organised crime shall,
if such offence has resulted in the death of any person, be punished with death or imprisonment
for life, and shall also be liable to fine which shall not be less than ten lakh rupees.

(2) Save as otherwise provided, whoever commits offence under clause (a) of section 3,
shall be punishable with rigorous imprisonment for a term which shall not be less than two years
but may extend up to fourteen years and shall also be liable to pay fine which shall not be less
than twenty thousand rupees but may extend to ten lakh rupees.

(3) Save as otherwise provided in sub-sections (1) and (2), whoever commits organised
crime shall be punished with imprisonment for a term which shall not be less than one year but
which may extend to imprisonment for life, and shall also be liable to fine which shall not be less
than five lakh rupees.

5. Punishment for associated offences.—(1) Whoever abets, attempts, conspires or
knowingly facilitates the commission of an organised crime, or otherwise engages in any act
preparatory to an organised crime, shall be punished with imprisonment for a term which shall
not be less than one year but which may extend to imprisonment for life, and shall also be liable
to fine which shall not be less than twenty thousand but may extend to five lakh rupees.

(2) Any person who is a member of an organised crime syndicate shall be punished with
imprisonment for a term which shall not be less than one year but which may extend to
imprisonment for life, and shall also be liable to fine which shall not be less than twenty
thousand rupees but may extend to five lakh rupees.

(3) Whoever, intentionally, harbours or conceals any person who has committed the
offence of an organised crime shall be punished with imprisonment for a term which shall not be
less than six months but may extend to imprisonment for life, and shall also be liable to fine
which shall not be less than twenty thousand but may extend to five lakh rupees:

Provided that this sub-section shall not apply to any case in which the harbour or
concealment is by the spouse of the offender.

6. Punishment for possession of illicit wealth.— (1)  Whoever  possesses  any
property derived or obtained from the commission of an organised crime or proceeds of any
organised crime or which has been acquired through the organised crime, shall be punishable
with imprisonment for a term which shall not be less than one year but which may extend to
imprisonment for life and shall also be liable to fine which shall not be less than two lakh rupees.

(2) If any person on behalf of a member of an organised crime syndicate is, or at any
time has been, in possession of movable or immovable property which he cannot satisfactorily
account for shall be punishable with imprisonment for a term which shall not be less than one



year but which may extend to imprisonment for ten years and shall also be liable to fine which
shall not be less than one lakh rupees.

7. Enhanced punishment for offences after previous conviction.—Any person who
has been convicted of the commission of an offence punishable under this Act shall be punished
for the second and every subsequent offence with rigorous imprisonment for a term which may
extend to one and half times of the maximum term of punishment, and also be liable to fine
which shall extend to one and half times of the maximum amount of fine:

Provided that the court may, for reasons to be recorded in the judgment, impose a fine exceeding
the fine for which a person is liable.

CHAPTER 111
SEIZURE, ATTACHMENT AND DISPOSAL OF THE PROPERTY

8. Seizure of property.—(1) Where a police officer, not below the rank of the Deputy
Superintendent of Police, has reason to believe that any property is derived or obtained, directly
or indirectly, as a result of commission of any offence under this Act, is likely to be concealed,
transferred or dealt with in any manner which will result in disposal of such property, he may
make a reasoned order in writing for seizing such property and a copy of such order shall be
served on the person concerned.

(2) The police officer, who seizes the property under sub-section (1) shall report the
seizure as expediciously as possible, and in any case within 48 hours from such seizure, report
to the Court or the Magistrate having jurisdiction to take cognizance of the offence or commit for
trial or try the case apprising about the circumstances under which the property was seized and
thereafter the property shall be dealt with as per the order of the Court or Magistrate, as the case
may be.

9. Attachment forfeiture or restoration of property.—(1) Where a police officer
making an investigation has reason to believe that any property is derived or obtained, directly or
indirectly, as a result of commission of any offence under this Act, he may, with the approval of
the Superintendent of Police or Commissioner of Police, make an application to the Court or the
Magistrate exercising jurisdiction to take cognizance of the offence or commit for trial or try the
case, for the attachment of such property.

(2) If the Court or the Magistrate has reasons to believe, whether before or after taking
evidence, that all or any of such properties are proceeds of crime, the Court or the Magistrate
may issue a notice upon such person calling upon him to show cause within a period of fourteen
days as to why an order of attachment shall not be made.

(3) Where the notice issued to any person under sub-section (2) specifies any property
as being held by any other person on behalf of such person, a copy of the notice shall also be
served upon such other person.

(4) The Court or the Magistrate may, after considering the explanation, if any, to the
show-cause notice issued under sub-section (2) and the material fact available before such Court
or Magistrate and after giving a reasonable opportunity of being heard to such person or persons,



may pass an order of attachment, in respect of those properties which are found to be the
proceeds of crime:

Provided that if such person does not appear before the Court or the Magistrate or represent his
case before the Court or Magistrate within a period of fourteen days specified in the show-cause
notice, the Court or the Magistrate may proceed to pass the ex-parte order.

(5) Notwithstanding anything contained in sub-section (2), if the Court or the Magistrate
is of the opinion that issuance of notice under the said sub-section would defeat the object of
attachment, the Court or Magistrate may by an interim order passed ex-parte direct attachment of
such property, and such order shall remain in force till an order under section 10 is passed.

10. Management of properties seized or attached under this Chapter.—(1) The
Court may appoint the District Magistrate of the area where the property is situated, or any other
officer as may be nominated by the District Magistrate, to perform the functions of an
Administrator of such property during the period of seizure or attachment, as the case may be.

(2) The Administrator appointed under sub-section (1) shall receive and manage the
property in relation to which the order has been made under section 8 or under section 9 as per
the orders of the Court.

11. Disposal of property.—(1) If the property is subject to speedy and natural
decay, or if the Court or Magistrate, as the case may be, is of the opinion that its sale will be
beneficial, or that the value of such property is less than ten thousand rupees, the Magistrate may
at any time direct it to be sold.

(2) If the Court or the Magistrate finds the attached or seized properties to be the
proceeds of crime, the Court or the Magistrate shall by order direct the District Magistrate to
rateably distribute such proceeds of crime to the persons who are affected by such crime.

(3) On receipt of an order passed under sub-section (1), the District Magistrate shall,
within a period of sixty days distribute the proceeds of crime either by himself or authorise any
officer subordinate to him to effect such distribution.

(4) If there are no claimants to receive such proceeds or no claimant is ascertainable or
there is any surplus after satisfying the claimants, such proceeds of crime shall stand forfeited to
the Government and shall be disposed of in such manner and subject to such conditions as may
be prescribed.

CHAPTER-IV
COMPOUNDING OF OFFENCES

12. Compounding of offences.—(1) An offence punishable under this Act with
minimum punishment of three years or less than three years and with fine, may be compounded
by the Government or an officer not below the rank of a Secretary to the Government designated
by the State Government by notification, in the manner as may be prescribed for a sum of
seventy-five per cent. of the maximum fine provided for such offence:



Provided that if the offence being compounded has caused hurt to any person, such offence shall
not be compounded without the consent of that person:

Provided further that if the court has taken cognizance of the offence, such offence shall be
compounded with the permission of that court.

(2) No offence shall be compounded if the accused is, by reason of a previous
conviction, liable to the enhanced punishment under section 7.

(3) The composition of an offence under this section shall have the effect of acquittal of
the accused.

CHAPTER-V
MISCELLANEOUS

13. Protection of action taken in good faith.—No suit, prosecution or other legal
proceedings shall lie against the Government or any officer of the Government or any other
person exercising any powers or discharging any functions or performing any duties under this
Act, for anything in good faith done or intended to be done under this Act or any rule or order
made thereunder.

14. Power to remove difficulties.—(1) If any difficulty arises in giving effect to the
provisions of this Act, the State Government may, by general or special order, published in the
Rajpatra (e-Gazette), Himachal Pradesh, make provision, not inconsistent with the provisions of
this Act, as appears to it to be necessary or expedient for the purpose of removing the difficulty:

Provided that no such order shall be made after the expiry of a period of two years from the date
of commencement of this Act.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislative assembly.

15. Power to make rules.—(1) The Government may, by notification in the Rajpatra
(e-Gazette), Himachal Pradesh; and after previous publication make rules for carrying out the
purposes of this Act.

(2) Every rule made under this Act shall be laid, as soon as may be, after they are so
made, before the State Legislative Assembly, while it is in session, for a period of not less than
fifteen days, which may be comprised in one session or in two successive sessions and, if before
the expiry of the session in which they are so laid or of the session immediately following, the
Assembly makes any modification(s) in the rules or the Assembly decides that the rules should
not be made, such rules shall have effect only in such modified form or be of no effect, as the
case may be. However, any such modification or annulment shall be without prejudice to the
validity of anything done earlier thereunder.



16. Act not in derogation of any other law.—The provisions of this Act shall be in
addition to, and not in derogation of, any other law for the time being in force regulating any of
the matters dealt with in this Act except specifically provided in this Act.

STATEMENT OF OBJECT AND REASONS

Organised crime poses a significant threat to public order, economic stability, and the
overall security of society. Thus, the necessity of dedicated legal framework to effectively
address this menace was being felt. The Himachal Pradesh Organised Crimes (Prevention and
Control) Bill, 2025 aims to tackle organised crime, safeguarding public safety and economic
stability. Key features include:

1. Broad Definition: The Bill expands the definition of organised crime to cover
activities such as drug trafficking, cyber-terrorism, human organ trade, and healthcare fraud,
addressing evolving criminal threats.

2. Strict Punishments: It prescribes severe penalties, including the death penalty or
life imprisonment for crimes causing death, along with heavy fines and strict prison terms for
other offences.

3. Repeat Offender Penalties: Enhanced punishments are introduced for repeat
offenders to deter persistent criminal behaviour.

4. Targeting Financial Networks: The Bill includes provisions for seizing properties
linked to crime syndicates, weakening their financial foundations.

5. Preventive Measures: The Bill empowers the officers with greater authority to
investigate and seize properties suspected to be linked with crime syndicates.

6. Officer Protection: Legal protection is provided for officers acting in good faith
during investigations.

7. Flexible Implementation: The State Government is being empowered to remove
difficulties in implementing the provisions of proposed law and make rules.

This Bill seeks to curb organised crime in Himachal Pradesh while ensuring justice
and public security.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA:
The ......coeiinnn ., 2025



FINANCIAL MEMORANDUM

— NIL —

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 15 of the Bill seeks to empower the State Government to make rules for carrying
out the purpose of this Act. The proposed delegation of power is essential and normal in
character.



